
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2033 of 2021 
GR Case No-3295 of 2021  

U/S-120(B)/420/406/468/471 of IPC 
 

ORDER 

28.09.2021  

Ld. Advocate of the accused/petitioner filed hazira.  

By this order this Court proposed to dispose of the bail 

petition No-642/21 filed for the accused Dimuram Patangia, 

petition No-643/21 filed for the accused Sri Bhupen Nath, 

petition bearing No-648/21 filed for accused Apu Baruah, 

petition No-649/21 filed for accused Kuwali Mahajan, petition 

No-650/21 filed for accused Geeta Devi, petition No-651/21 

filed for the accused Sibananda Gogoi, petition No-652/21 

filed for the accused Sri Dharmendra Thakur, petition No-

653/21 filed for accused Sri Ganga Chetry, petition No-654/21 

filed for the accused Sri Heman Borah, petition No-656/21 

filed for the accused Raj Babu Patangia, petition No-657/21 

filed for the accused Manoj Barman, petition No-658/21 filed 

for the accused Achyut Rajbongshi, petition No-662/21 filed 

for the accused Dipen Phukan and petition No-663/21 filed 

for the accused Guna Kanta Patangia who are languishing in 

judicial custody since from 22.09.2021 in connection with this 

case registered under section-120(B)/420/406/468/471 of 

Indian Penal Code.   

Case diary as called earlier vide order dated-23.09.2021 & 

24.09.2021 is received today.   

Heard both the sides. At the outset the court like to mention 

that the investigating officer has submitted a written 

objection against the bail prayers of all the above-named 

accused persons stating that the release of the accused 

persons shall hamper and and temper the  investigation of 

the I/O and he prayed to reject the bail prayers of the 

accused persons.   

Heard both sides and perused the case diary meticulously. 
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The Ld. Advocates appearing on behalf of all the above-

named accused persons vehemently submitted before this 

court that the ejahar that lodged by the D.C. Sonitpur not 

disclosed any material ingredients of the alleged offences 

punishable under section-120(B)/420/406/468/471 of Indian 

Penal Code. The Ld. Advocates of the accused persons 

further argued that the accused persons are innocent and 

they deserve to release from the judicial custody.  

Par contra, the Ld. Additional Public Prosecutor Mr. N.K. 

Mishra raised strong objection against the bail prayer of the 

accused persons by submitting before this court that the 

matter is very serious and release of the accused persons 

shall hamper the investigation of the I/O and further the I/O 

deserves a fair chance to investigate the case.  

In the backdrop of the rival submissions presented before this 

court, the court has perused the case diary along with the 

ejahar upon which the law sets in motion against the accused 

persons who are languishing in judicial custody.  

The prosecution story that appears to be in a narrow campus 

is that the Ld. Deputy Commissioner, Sonitpur at Tezpur 

lodged an ejahar before Superintendent of Police, Sonitpur at 

Tezpur alleging inter-alia that the Revenue Circle Offices are 

the most important field level government offices which 

maintain records of lands belonging to the government and 

private pattadars and provides various citizen centric services 

like mutation, partition of land, issuing land holding 

certificate, land pattas, processing of NOC for land. These 

services are very essential for general public without which 

their land transactions will be heldup. It is also reported that 

in order to strengthen the Revenue administration in the 

State of Assam, the Government had taken several initiative, 

while addressing in the conference of ADC (Rev.), Circle  
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Officers and attached Circle officers Hon’ble Chief Minister of 

Assam strictly warned against any sort of irregularities and 

corrupt practices in the Revenue Circles. It is also reported 

that regular complaints, media reports and source 

information have been received from time to time regarding 

large scale irregularities and corrupt practices in the Revenue 

Circle Offices. It is further alleged that several middlemen 

and unauthorized intermediaries are operating in the circle 

offices, demanding bribes from innocent public in order to get 

the services delivered and to unduly influence the public 

servants by exercising of personal influence. It is further 

alleged that the officials working in the Circle Officers are 

actively promoting such activities and encouraging the 

middlemen to collect the bribes on their behalf for performing 

public duty. It is also pleaded that in several Circle of the 

district the corrupt officials themselves are engaging such 

undesirable middlemen to collect the undue advantage 

(bribes) and such practices are hampering the delivery 

system of the Revenue Administration and causing severe 

inconvenience to the general public. It is also alleged that 

some incidents of bribery, fraud, forgery, intimidation etc 

have been reported from time to time. Similar irregularities 

are reported from different Revenue Circle offices of the 

District and there appears to be a large scale nexux and deep 

rooted conspiracy amongst such middlemen as well as the 

public servants which needs to be unearthed and culprits 

brought to book as per provisions of Law. 

Subsequently, Tezpur PS Case No-2033 of 2021 was 

registered under section-120(B)/420/406/468/471 of Indian 

Penal Code and apprehended the accused persons and 

produced them before this court on 22.09.2021 and since 

from then all the accused persons are languishing in judicial 

custody.  
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Now, comning to the case diary, this court finds that the I/O 

has examined numourous numbers of the witnesses and 

recorded the statements of the accused persons during the 

time of the investigation and till today the investigating 

officer failed to collect any material and direct evidences 

against the accused persons, namely, (i) Sibananda Gogoi, 

(ii) Sri Dharmendra Thakur, (iii) Sri Heman Borah, (iv) 

Dimuram Patangia,  (v) Sri Bhupen Nath, (vi) Kuwali 

Mahajan, (vii) Geeta Devi, (viii) Sri Ganga Chetry, (ix) Manoj 

Barman, (x) Dipen Phukan and (xi) Guna Kanta Patangia. 

Hence, this court not finds any impediment in relasing all the 

above-named accused persons from the judicial custody. 

Furthermore, their release from the judicial custody is noway 

going to hamper and temper the investigation of the I/O. 

hence, the bail petitions filed for the accused persons, 

namely, (i) Sibananda Gogoi, (ii) Sri Dharmendra Thakur, (iii) 

Sri Heman Borah, (iv) Dimuram Patangia,  (v) Sri Bhupen 

Nath, (vi) Kuwali Mahajan, (vii) Geeta Devi, (viii) Sri Ganga 

Chetry, (ix) Manoj Barman, (x) Dipen Phukan and (xi) Guna 

Kanta Patangia stands allowed and they are allowed to go on 

bail of Rs.20,000/- (Rupees Twenty Thousand) each 

with one surety of like amount and failing of furnishing the 

surety the accused shall remain in judicial custody as fixed 

earlier. Furthermore, their release from the judicial custody is 

noway going to hamper and temper the investigation of the 

I/O. Hence, the accused persons, namely, (i) Sibananda 

Gogoi, (ii) Sri Dharmendra Thakur, (iii) Sri Heman Borah, (iv) 

Dimuram Patangia, (v) Sri Bhupen Nath, (vi) Kuwali Mahajan, 

(vii) Geeta Devi, (viii) Sri Ganga Chetry, (ix) Manoj Barman, 

(x) Dipen Phukan and (xi) Guna Kanta Patangia shall comply 

with the following conditions:- 
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1. The accused persons shall not hamper or temper the 

investigation of the I.O. 

2. The accused persons shall not leave the local jurisdiction 

of the Court without prior permission of the O/C 

concerned PS. 

3. The accused persons shall co-operate with the I/O till the 

I.O concludes his investigation. 

4. The accused persons shall not repeat similar offence. 

5. The accused persons shall not induced any of witnesses 

after his release. 

Now, coming to the bail petition filed for the accused 

persons, namely, Sri Achyut Rajbongshi, Sri Apu Baruah and 

Raj Babu Patangia, this court on meticulous perusal of the 

case diary finds sufficient implicating materials against them 

upon which this court may presume the above-named 

accused persons may have involved with the alleged offences 

and that requires a proper and meticulous investigation. The 

court further considering the materials available against them 

finds that at this stage their release from the judicial custody 

may hamper and temper the investigation of the I/O. Hence, 

at this stage without entering in the merits of the case the 

bail petitions filed on behalf of accused persons, namely, Sri 

Achyut Rajbongshi, Sri Apu Baruah and Raj Babu Patangia 

stands rejected due to devoid of any merits. 

Return back the case diary to the I/O. 

Inform all the concerned.  

    Sri N. J. Hoque 
       Chief Judicial Magistrate 
             Sonitpur at Tezpur 


